
Registered No. WB/SC-247 No. WB(Part-IV)/2026/SAR-21

abe

(baptIe

Extraordinary
Published by Authority

BHADRA 18] WEDNESDAY, SEPTEMBER 9, 2026 [SAKA 1948
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Assembly.

GOVERNMENT OF WEST BENGAL of Procedure and Conduct of Business in the

West Bengal Legislative Assembly, the publication of the

following Bill, together with the Statement of Objects and

Reasons and the FinanciaIMemorandum which accompany

it, in the Kolkata Gazette, the Bill, the Statement of Objects
and Reasons and the Financial Memorandum are

accordingly hereby published for general information:–

LAW DEPARTMENT

Legislative

NOTnFICATioN

No. 894-L.– 9th September, 2026.–The Governor
having been pleased to order, under rule 66 of the Rules

Bill No. 21 of 2026

THE WEST BENGAL UNIVERSITY LAWS
(AMENDMENT) BILL, 2026.

A
BILL

to amend certain provisions of the Oour Banga University Act, 2007, the

Sicitro-Kanho-BirshaUnivers ky Act,2010,the RabindraBharati Act, 1981 , dIe Presidency

University Act, 2010, the Cooch Bekar Panchanan Barrna University Act, 2012, the

KadNamutUnhersity Act, 2012, the DiamoncIHarbobu Women’s University Act , 2012,

the Raiganj University Act, 2014, the Baba Saheb Ambedk:ar Education University Act,

20 14, the Sanskrit College and University, West Bengal Act, 2015, the Rani Ras+tmotti

Green University Act, 2017, the BiswaBanglaBiswabidyata) Act, 2017 , the Sad}la Ram

Chand Muwnu UniversitY ofJhargram Act, 2017, the Mahatma Gandhi University Act,

2017, the Mmshidabad Maharaja Kashnanatlr University, Berhampore Act, 2018, the
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The West Bengal University Laws
(Amendmer!!) Bill, 2026.

(Clause 1.}

Dakshin Dinajp tlr University Act, 2018, the Darjeeling Hills University Act, 2018, the

Alipurduar University Act, 2018, the Kan)ashree University Act, 2018, the Haric}land

(3uruchan€i University Act, 2018 and the Hindi University, West Bengal Act, 2019, for

the purposes and in the manner hereinafter appearing;

W£nREAS it is expedient to amend certain provisions of the Gour Banga University

Act, 2007, the Sidho-Kanho-Bhsha University Act, 2010, the Rabindra Bharati Act,

1981, the Presidency University Act, 2010, the Cooch Behar Panchanan Barma

University Act, 2012, the Kazi Nazrul University Act, 2012, the Diamond Harbour

Women’s University Act, 2012, the Raiganj University Act, 2014, the Baba Saheb

Ambedkar Education University Act, 2014, the Sanskrit College and University, West

Bengal Act, 2015, the Rani Rashmoni Green University Act, 2017, the Biswa Bangla

Biswabidyalay Act, 2017, the Sadhu Ram Chand Murmu University ofJhargram Act,

2017, the MahatmaGandhi University Act, 2017, the MurshidabadMaharaja Kdshnanath

University, Berhampore Act, 2018, the Dakshin Dinajpur University Act, 2018, the

Darjeeling Hills University Act, 2018, the Alipurduar University Act, 2018, the

Kanyashree University Act, 2018, the Haichand Guruchand University Act, 2018 and

the Hindi University, West Bengal Act, 2019, for the purposes and in the manner

hereinafter appearing;

It is hereby enacted in the Seventy-seventh Year of the Republic of India, by the

Legislature of West Bengal, as follows:–

1. (1) This Act may be called the West Bengal University Laws (Amendment) Act,
2026.

(2) it shall come into force on such date as the State Government may, by
notification in the OffIcial Gazette, appoint.

[PART IV

West Ben. Act
XXVI of 2007.

West Ben. Act
XII of 2010.

West Ben. Act
XXXVI of 1981.

West Ben. Act
xm of 2010.

West Ben. Act
XXI of 2012.

West Ben. Act
XIX of 2012.

West Ben. Act
XXXVII of 2012.

West Ben. Act
XXVI of 2014.

West Ben. Act
XXI of 2014.

West Ben. Act
XXXIII of 2015.

West Ben. Act L
of 2017.

West Ben. Act
XLVll of 2017.

West Ben. Act
XLVIII of 2017.

West Ben. Act LI
of 2017.

West Ben. Act
XVIII of 2018.

West Ben. Act
XIX of 2018.

West Ben. Act
XVI of 2018.

West Ben. Act
XVII of 2018.

West Ben. Act
XXVIII of 2018.

West Ben. Act
xxvn of 2018.

West Ben. Act
XXI of 2019.
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The West Bengal University Laws
(Awreyrdr7renf ) Bit!, 2026.

(Clauses 2 – 6.)

Amendment of
West Ben. Act
XXVI of 2007.

2. In the Gour Banga University Act, 2007, for section 45, the following section
shall be substituted:–

:PrQJvident 45. Any provident fund instituted by the University for the benefit of
its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities
(Conaol of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the
administration of the HInd.”.

West Ben. Act
XXXIX of 1983.

Amendment of
West Ben. Act
XII of 2010.

3. In the Sidho-Kanho-Birsha University Act, 2010, for section 46, the following
section shall be substituted:–

:Pr'Jvident 46. Any provident fbnd instituted by the University for the benefit of
its teachers, officers or employees shall be governedby the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to flame Ordinances, not inconsistent with the provisions of that Act, for the
administration of the find.”.

Amendment of
West Ben. Act
XXXVI of 1981.

4. In the Rabindra Bharati Act, 1981, for section 42, the following section shall be
substituted:–

Fc:vident 42. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governedby the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities
(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the
administration of the hInd.”.

Amendment of
West Ben. Act
XIII of 2010.

5. In the Presidency University Act, 2010, for section 43, the following section shall
be substituted:–

jp:vident 43. Any provident amd instituted by the University for the benefit of
its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the
administration of the fund.”.

Amendment of
West Ben. Act
XXI of 2012.

6. In the Cooch Behar Panchanan Barma University Act, 2012, for section 46, the

following section shall be substituted:–

=Prcivident 46. Any provident fbnd instituted by the University for the benefit of
its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities
(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the
administration of the fund.”.
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The West Bengal University Laws
(Awtendment) Bill, 2026.

(Clauses 7 – 10.)

Amendment of
West Ben. Act
XIX of 2012.

7. In the Kazi Nazrul University Act, 2012, for section 46, the following section

shall be substituted:–

;Hident 46. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governedby the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

West Ben. Act
XXXIX of 1983.

Amendment of
West Ben. Act
XXXVII of 2012.

8. In the Diamond Harbour Women's University Act, 2012, for section 44, the

following section shall be substituted:–

;Prc:vident 44. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governedby the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to flame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XXVI of 2014.

9. In the Raiganj University Act, 2014, for section 49, the following section shall

be substituted:

:PmJvident 49. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XXI of 2014.

10. In the Baba Saheb Ambedkar Education University Act, 2014, for section 53, the

following section shall be substituted:–

:Provident 53. Any provident fund instituted by the University for the benefit of
un

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fbnd.”



PART IV] THE KOLKATA GAZETTE, EXTRAORDPqARY, SEPTEMBER 9, 2026 5

The West Bengal University Laws
( Amendment) Bill, 2026.

(Clauses 11 – 14.)

Amendment of
West Ben. Act
XXXIII of 2015.

11. In the Sanskrit College and University, West Bengal Act, 2015, for section 45,

the following section shall be substituted:–

;Edent 45. AnyprovidentfundinstitutedbytheUniversity forthebenefitof m:
its teachers, officers or employees shall be governedby the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act L
of2017.

12. In the Rani Rashmoni Green University Act, 2017, for section 50, the following

section shall be substituted:–

=:civident 50. Any provident fhnd instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to a:ame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XLVII of 2017.

13. In the Biswa Bangla Biswabidyalay Act, 2017, for section 50, the following

section shall be substituted:–

;::civident 50. Any provident fhnd instituted by the University for the benefit of

its teachers, officers or employees shallbegovernedby theprovisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XLVIII of 2017.

14. In the Sadhu Ram Chand Murmu University of Jhargram Act, 2017, for

section 53, the following section shall be substituted:–

;IIivident 53. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorides

(Control of Provident Fund of Employees) Act, 1983 and the Execudve Council shdl

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”
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The West Bengal University Laws
( Amendment) Bill, 2026.

(Clauses 15 – 18.)

Amendment of
West Ben. Act LI
of 2017.

15. In the Mahatma Gandhi University Act, 2017, for section 53, the following

section shall be substituted:–

={lcivident 53. Any provident amd instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

West Ben. Act
XXXIX of 1983.

Amendment of
West Ben. Act
XVIII of 2018.

16. In the Murshidabad Maharaja Kdshnanath University, Berhampore Act, 2018,

for section 51, the following section shall be substituted:–

:PrQavident 51. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XIX of 2018.

17. In the Dakshin Dinajpur University Act, 2018, for section 51, the following

section shall be substituted:–

:Provident 5 1. Any provident fund instituted by the University for the benefit ofurl

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to flame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XVI of 2018.

18. In the Darjeeling Hills University Act, 2018, for section 51, the following section

shall be substituted:–

==:vident 51. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”
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The West Bengal University Laws
( Amendment) BUt, 2026.

t

(CLauses 19 – 22.)

Amendment of
West Ben. Act
XVII of 2018.

19. In the Alipurduar University Act, 2018, for section 51, the following section shall

be substituted:–

IPrQrident 51. Any provident fhnd instituted by the University for the benefit ofIRlln d # 1 d d

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the ftrnd.”.

West Ben. Act
XXXIX of 1983.

Amendment of
West Ben. Act
XXVIII af 2018.

20. In the Kanyashree University Act, 2018, for section 48, the following section

shall be substituted:–

=:'ivident 48. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XXVII of 2018.

21. In the Hadchand Guruchand University Act, 2018, for section 51, the following

section shall be substituted:–

=:1%vident 51. Any provident fund instituted by the University for the benefit of

its teachers, officers or employees shall be governedby the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”.

Amendment of
West Ben. Act
XXI of 2019.

22. In the Hindi University, West Bengal Act, 2019, for section 48, the following

section shall be substituted:–

=:civident 48. Any provident hInd instituted by the University for the benefit of

its teachers, officers or employees shall be governed by the provisions

of the West Bengal Non-Government Educational Institutions and Local Authorities

(Control of Provident Fund of Employees) Act, 1983 and the Executive Council shall

have power to frame Ordinances, not inconsistent with the provisions of that Act, for the

administration of the fund.”
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The West Bengal University Laws
( Amendment) Bill, 2026.

STATEMENT OF OBJECTS AND REASONS.

It is considered necessary and expedient to amend the Gour Banga University Act,
2007 (West Ben. Act XXVI of 2007), the Sidho-Kanho-Birsha University Act, 2010
(West Ben. Act XII of 2010), the Rabindra Bharati Act, 1981 (West Ben. Act XXXVI
of 2007), the Presidency University Act, 2010 (West Ben. Act XIII of 2010), the Cooch
Behar Panchanan Barma University Act, 2012 (West Ben. Act XXI of 2012), the Kazi
Nazrul University Act, 2012 (West Ben. Act XIX of 2012), the Diamond Harbour
Women's University Act, 2012 (West Ben. Act XXXVII of 2012), the Raiganj
University Act, 2014 (West Ben. Act XXVI of 2014), the Baba Saheb Ambedkar
Education University Act, 2014 (West Ben. Act XXI of 2014), the Sanskrit College and
University, West Bengal Act, 2015 (West Ben. ActXXXTTI of 2015), the Rani Rashmoni
Green University Act, 2017 (West Ben. Act L of 2017), the BiswaBanglaBiswabidyalay
Act, 2017 (West Ben. Act XLVII of 2017), the Sadhu Ram Chand Murmu University
of Jhargram Act, 2017 (West Ben. Act XLVIII of 2017), the Mahatma Gandhi
University Act, 2017 (WestBen.ActLIof2017), theMurshidabadMaharajaKrishnanath
University, Berhampore Act, 2018 (West Ben. Act XVIII of 2018), the Dakshin
Dinajpur University Act, 2018 (West Ben. Act XIX of 2018), the DaIjeeling Hills
UIiversity Act, 2018 (West Ben. Act XVI of 2018), the Alipurduar University Act, 2018
(West Ben. Act XVII of 2018), the Kanyashree University Act, 2018 (West Ben. Act
m(Viii of 2018), the Harichand Guruchand University Act, 2018 (West Ben. Act
XXVII of 2018) and the Hindi University, West Bengal Act, 2019 (West Ben. Act XXI
of 2019), for the purpose of governing the Provident Fund of the said Universities, in
accordance with the provisions of the West Bengal Non-Government Educational
Institutions and Local Authorities (Control of Provident Fund of Employees) Act, 1983.

2. The Bill has been framed with the above object in view.

KOLKATA, JAGANNATH CHATrOPADHYAY,

The 9th September, 2026. Mewbber-in-charge.

FHqANCLAL MEMORANDUM.

There is financial implication involved in giving effect to the provisions of the Bill.
Necessuy budgetary provision shall be made in consultation withthe Finance Deparmlent
to this effect.

KOLKATA, JAGANNATH CHATrOPADHYAY,

The 9th September, 2026. Member-h-charge.

By order of the Governor,

SUBHRADIP AAITRA,
Pr. SeQ. to the Govt. of West Bengal,

Law Department

Published by Law Depaltment, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.


